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Hon, Mr. Justice R.R.K. Trivedi, VC
Hon- HE. 5. Dlzal. L.H.

We have heard Shri D, Kaushik for the applicant,
In all the afo8esald cases the question of facts and

law are similar and they can be decided by a common %
order.,

The applicants have filed this contempt
application under section 17 of the A,T., Act, 1985
for initiating contempt proceedings against the
respondents far allaq:h& “ disobediance of the interim
order of the Tribunal dated 3,2,2000 in the OAs, The
interim order wasthat _‘,:i‘:;t;a.ul: till nemt date fixed the
impugned order shallnot lgivan e ffect to'. As the
transfer order was already given e ffect on 27.11.1999,
In our m opinion no contempt is made out. CCA no. 19/00

in OA 114/00 with similar facts has already been dismissed
on tnis account,

These Contempt applications are accordingly
rBjQQth. 0




